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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL "

NEW DELHI

1261 1994
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14, 6,1994

Present: Mr B,.Kr ishna, counssl for the
appl icant,

Learned counsel for the asplifaﬁg
wishes to withdraw this application,
Alloued, The application is acccrﬁivgey
dismissed as withdrawun, The applicani
will be at liberty to approach thiz f-.
again, : , "'rﬁi“7;
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